CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI -

0.4.N0.2503/2002
, M No - Rjeejl0e
Thursday, this ths 26th day of September, 2002

Hon’ble Shri Justice V.S.aggarwal, Chairman
Hon’ble Shri M.P. Singh, Member (&)

1. Tara Chand s/o Shri Gurditta
rlo CEWB Camp ‘ .

Fear Ravl Das Mandir
Sactor-%, R.K. Puram
Maw Dalhi

Makan Singh s/0 Shri Shvam Singh
rlo CEWE Camp

Maar Ravi Das tandir

Sector-3, R.K. Puram

flew Delhi

P

cwefipplicants
(By Advocate: Ms. Charu 3rivastava for Shri R.E.Rana)

Wersus

1. Ministry of Water Resources
Gowt ., of India
through Sescretary
Mew Dalhi

2 Chairman
Central Ground Water Board
Ministry of Water Rescources
Govi. of India
Mew Delhi
. Chief Engineer
Central Ground Water Boarad 'y
Ministry of Water Resources L
Govt. of India
Faridabad, Harvana
4. Executive Enginesr

Central Ground Water Board
Ministry of Water Resources
Govt. of India
fambala City, ambala, Harvana
v W REsponcdents

ORDER (ORAL)

Justice V.S.Aggarwal:

Tt is not in dispute that the applicants do not
Fulfil the minimum required qualifications and the normsl
promotion norms mentionsd in the Recruitment Rules fFor
the post of Driller~In-Charge. The minimum  educationsl

gualification is matriculats. It is also not in dispute
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that the Assured Caresr Progression Schems would only be

available if

aualifications.
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the applicants fulfil the abowe-salal

Leairnad

proxy  ocounsel for  applicants contends

that the applicants have been sserving for 24 yvears with

the respondents and, therefors, the necessary bena
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the  Assured Caresr Progression Scheme should be awarded .

Onece it i

{n

second  Tinancial

matter, thare

e omust faill

(M.P.Singh)
Member (A)

Ssunil/

the applicants cannot be

upgradation. In  That wiew of The

deeistal for this Tribunal to interfere.
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iz oHamissed.
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(V.S.Aggarwal)
Chairman



